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: : 13~9.95 } Me B,K,Sharma for the applicant.
s apmugmqn @ N . - Mr G,Sarma,Add1.C.G.3.C for the
form and withio time.. o :
C.F.of Rs. 501 | respondents.. o
deposited vide ' : O0.A. admitted. Notice waived.
{PO/BD No F&SAE2 | Prima facie it appears from Annexure
Dated 10-6.- 2% | . '| B that the applican ‘belongs to Scheduled
| /}%ﬂvygk}u/q:?) Caste should be eligible to be appointed
‘_/‘., ‘ul;u;rﬁiy | either under the Scheme "Easual\Lgbourers
' T s ! . |. (Grant of Temporary Status and Regulari=-
g%{fo’f' . sation) Schemeg™of Government of India
‘ 1993 'meant for permanent absorption of
& - Group 'D" staff since the applicant belongs

_' . ” to Group '0'. The servicees of the applicant
, /Xf 9/ ¢ _ was terminated by a verbal order in the
' o Month of November,1990. The applicant had

, oy been representing to the authorities to
2967) OV G Hhs ey |
| _

absarb him, Eventually he addressed a

. 06; 4Q£UVLZ§$;MAJH I representation to the Prime Minister's
' ‘ office, That being referred to the Direc- -
/%7@ . " tor General of All India Radio, the office
—_— of the Directorate requested the Assistant,

Engineer{Civil), Civil Construction Wing,

All India Radio, Dibrugarh by letter

dated 11.5.95 to submit his commentsto the
Directorate at the earliest, That infor-

-
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13.9 95 "-matlon uas furnlshed but it tranSplres .
, that the matter uas to dealt with by
Chief Ehglneer(ﬁ), CCU, AIR, .Neu Delhi and
| therefore the! Assistant Engineer(C), CCu, AIRI
SRR § - lerugarh by letter dated 15.7.94 reques-
S | ted the Dlrectorate to despatch all the =
‘related ddcumehts’ §A’ ‘respect of the appli-
‘cant, to Chief Engineer(C),CCW,AIR, Neu
Delhi ?or ‘early actlon. It is seen that
by earlier letters ASSlstant Engineer(C),
CCu, AIR, lerugarh has recommended for
' sympathetlc conSLderatlon of the case of
the applicant as’ he was a good, eff1c1ent
Jand’ slncere worker and uas a needy person
' i’*and only earning member of the Family.,
I The ChleF Engbneer(ﬁ), CCW,AIR, New Delhi
IR does ‘not appear to ‘have taken the decision
even though the matter has been pending-
Sane July 1994 ‘and .as anxmety was shoun
by the Dlrectorate by letter dated 11.5.94
to decide the matter early in vieu of the
reference From Prlme ﬁlnlster s o?flce.
It is nou the gr1evance of the 8ppllcant !
that while the matter is thus pending some )
others who were junior to him are being
absorbed and thus lnjustlce is belng caused
to him, ﬁh
| I% the circumstances it is desirable
"‘that the decision on the request for absorp‘
tion of the applicant in Group 'O! category
staff be taken expedltlously by the Chief
Englneer(C) CCW,AIR,Neu Delhi with whom the
matter seems to have rested since July
1994, The said authority is therefore
directed to take the‘decision and convey
1t to the applicant within .a period of
two months from the. date of communlcatlon
of this order. In the event of no such
decision is béing taken within that time
.or thé applidant feels aggrieved by such |
‘decisioh he will be at liberty to approach
%i‘ 1 this-Tribunalffor3relief.
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" Zpplicetion under section 19 of the
Central Administrative Tribunal Act, 1985,

O. Ae KO, ]:@2, /95«
shri shyamol Kumar Mallid:. sssselpplicant,
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l.

Bartioulgsrs of the applicant,

Shri shyamal Kumar Mallidk,

§/0. Late Satish ch, Mallick,

Borbari Raiiway ®lony,

Railway (uarter No, 454,

. PO, - Dibmgar, aAssam,

Barticulars of the Respondents,

1,

4.

Union of India,

through Secretary,

@vt, of India, .
Ministry of Information and

Director General,
Al India ‘Radio,
Mcashvani Bhawan,
Parliament Streetmg
New Delhi = 110001,

The Chief Ehgineexf (Civily,

Civil Gnstruction Wing (ccw),

IR, New Delhi, T

The Superintm‘dﬁ'lg Igineer (Civil),
Civil Oonstrmction Wing,

A1l India Radio, Guwshati,

Execative Engineer, (Civil),

Civil GWnstrmction Wing,
aAll India Radio" Dibmgarho
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3. Particalars for which this applicati8n is mage

This spplicstion is made for appointment of—the

appointment-of the applicant on priority basis
in any regular group 'D' vacancy, in the a1l Inmdia

VO

Radio, Civil Constmiction Wing, and also against
the gppointment af shri Ajith Baran Mitra, Group *D'
Peon in the month of July, '94 k 1ﬁ ﬁe o/o the
Civil Construction, All India Radio, Dibrugarh,

4, Ju:.jigdiction 3

The applicant declare that the case is within
jurisdiction of this Hon'ble Tribunal,

Se Limitation
The apblicant further'iieclares that the case ix
is within limitation prescribed under section « 19
of the Centrel Administrative Tribunal act, 1985.

6. Facts of the case : - '

1. That the applicant is a citizen of India as such
he is entitled to all the right and privileges quaranteed
under the Constitution of India, The applicant belongs

-t Scheduled Caste commnity. He belongs to poor family

having no source of inmme, The gpplicant passed his
Matrimlgtion Examination in the year 1991 fmmm Board
of Seoondarxry Bducation, Assam (SEBa).

A @pY 0f S C, Certificate is encloded as Mnexure - ',

-~

2. That the gpplicant initially engaged as casual
Labour wee,fo 1.12.88 in the office of the Assistant, é"?\""‘w
Civil Construction wing, All India Radio. The gpplicant

was entrusted with different nature of works in the



office of the aAssistant Engineer, Civil Construction
Wing, Dibrugamh., The gplicant is also some times
engaged in clerical work in the office of the Assistant
Ingineer. The applicant continuously worked without any
bresk for 348 days from Ist December 1988 to 31 Dec./89
and further he worked for 310 days @uring the year 1990
'witholut any bresk as per official records maintained for
casuz-ﬁ workers, This would be évident from the Details
'of mister mlls wages of applicant for the year 1988
and 1990. | | |

A mpy of the Mister Roll wages indicating working

days is enclosed as znnexure - 'BY,
3. That theé gervice of applicent was temminated with

vexbalA order in the month of November, 1990, Thereafter

the applicant appmwached the sthotities on several

occasion for his re-engagement as casual lsbour and
submitted representation dated 20.9.90, 18.9.91, 30,6.92
and also 8 submitted & an application to the Hon'ble
Prime Minister of Indis on 1643.,94 fHor his gppointment,
Thereafter Director General, All India Radio vide his
Letter No.‘ 4/75/93-8. V. I/ 202 dated 11.,5,94 whereby bxxikx
it is stated that a opy of representation addressed to
the Hon'ble Prime Minister for absorption/appointment in a
reg.zla:;'GmUp D post is endorsed and requested that

Necessary esescse
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necessary ooments' in this regerd may pléase be sent

o to Directorate at the earliest, Thereafter the asstt,
Engineer Civil wide his letter No., AILR/AE/DIB/94-95/9-%/33
dated 8.6.94 whereby the Asstﬁ Ingineer Civil Construction
Wing iﬁtimated the Director General that as per records
available in his office the gplicant was engaged on

mster mll as unskilled labour on casual basis w.e, f.

1.12.88 and he had been engaged 348 days in the year

1989 and 310 days in the year 1990, and zlso certified
that the gpplicant is a sincere worker and deserves a job,
being only earming male member of the family’ and also
reqested fr sympathetic cmnsideration of the case of the
applicant, Be it stated that in alll the representation
the gpplicant prayed for appointmat on regular basis

aay grdup ‘D' post in the .Civil Construction Wing and
even the Executive mgiheer viGe his letter No. ITa(C)/
1(9) /91-5/2895-96 dated 24.03,92 whereby forwarded his case
to the Saperiﬁten ding Bgineer Civil Construction Wimg,
Guwahati . The applicant glso sabmitted nunbers of.
rqareseﬁtation .to the Reslaondmts and the Executive

Ingineer strmongly forwarded &k vide letter No, 1(5)/90-5/

228-29 dated 23.3.93 to the Superintending Engineer,

civil Construction Wing, Guwahati. But no action was

initiated for his appointment in regular Group D vacancCy.

Copies ceceeres



- ®pies of the representation dated 20.,9.90, 16.9,91
forwarding letter dated 24.3.,92 Representation dated
'30.6 92, forwarding letter dated 12,10.92 and 23,3.93
Director General's Letter dated 11.5.94 and reply dated
8.6.94 are enclosed as Annexure -t c. D, E, F, G, H, I
nad J, :

4, That the gpplicant fartber begs to state that

the Assistant Engineer (Civil) nibrugarh, vide his letter
No, AE(C)/DIB/E-9/94/68-69 dated 15.7.94 reqguested the
Director General to despatch all relevant Dbcuments

iﬂ respect of the gpplicant to Chief Engineer Civil,
CQIAIR, New DPIhi for eakly action as regard sbsorption
of the apxilicant in any gro:;zp‘ D post, But uptill now no
action was inlitiated-.for appointment,

A copy of the letter dated 15.7.94 is enclosed

as amnexure - 'K,

5. - Most surprisingly when the -rq:rese‘lta‘;'.ion of the
applicant are pmdmg for reg.xlar absorption before the
authorities one Sri Ajit Baran Mitra, Respondent No._c,

is appointefi on Fegular basis against a grovp D vacancy. |
in the month of July/94 'in the office of the Civil
Construction Wing, Dibragarh bivision in supersesion of
the claim of the applicant. 7This action of the applicant
is higﬁly illegal, axbif:raxy and disérimz‘natoxy.

The.....



The spplicant could not collect the cbpy 'of the gppoihtment
letter of Sri ajit Baran Mitra in spite of best efforts.
Therefore the Hon'ble Tribunal be pleased to direct the
Respondent to prodice 5 copy of the sppointment letter

of sri A.J, Mitra before the Hon'ble Tribunal,

6.  That the applicant acquired a legal and valuzble
right after ser.vj.‘ng as casual worker during the year 1988,
1989, 90 continuously without any artifi.cial brezk,

Be it étated that v?hen the appl‘ica';t was working as

casual labours n‘b;:e pérsons were recruited thmugh
Employment Exchange, and the name of the spplicat also
sponsored by the Hmployment Exchange in pelevant time,

The applicant regd, with Dibrugarh Employment Exchange.
%x But the applicant was not appointed in any group D
vacancy. |

Te That the applicant acquired a right for appointment
in tems of ’theb policy guideline laid down by the Ministry
of Finance for gppointment of caé.zal workers in any

gmup D vacancy. 1The rele\%aqt'portion of the omndition
and gaideline is quoted imeremder from Swami's Complete
Manual on Estéblishment and administration for Central

Govt, O0fficers,1989 Edition :

2.“.......



"2 &égoin-tméﬂt of_cagual labourers to Group ‘D' pogts.
21 The gppointment of casual labourers to Group 'D'

posts, bome on the regular estsblishment which are

required to be £illed by direct recruitment, will be

made subject to the following conditions s=

(i) No casmal 1lsbourer not registered with the
Buployment Eshange should be sppointed to posts
‘borne on the regular establishment ;

(ii) Casual 1sbourers appovinteﬁ thmugh Employment
- Exchange and _posses}éing exverience of a minimum
of two years' continuous service as casusl labour
in the office/establishment to which they are
s sppointed will be eligible for sppoin tment
) to posts on the regalar estsblishment in that
o£fice/establishment without any further
‘reference to the Employment Exchange,

(iid) Cgsual lzbourers recruited in an office/
estsblishment direct, without referen;ce to the-

. Enployment Exchange, shoulé not be considered |
for sppointment to reqular eastsblishment unless
they get themselves registered with the
Employment Exchange, render, from the date of such

registretion, @ minimm of two yesrs' oontinuous

SeYViCCes sacvae
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service as casual lab out, and are subsequently

spon soreé by the Employment Exchange in acoordance
with their position in the register of the Exchange,
(See paragrsph 3 below for one time relaxaticn).

2 2. A casual lebourer may be given the benesit
of 2 yéars' owntinuous service as casual labourer if he
has put in at least 240 days (‘2% days in the case of
offices observing &« 5 days week) of service as a casual
lebourer (including broken periods of service) @airing

each "of the two years of service referxed to above,

l GI. MF., O.M No. F.8(2-Estt.(spl/60 dated
the 24th Jauazy, 1961; MH. A, O.M No. 6/52/60-Estt.(2),
dated the 16th Febmary, 1961; No. 16/10/66-Estt, (D),
dated the a Decerber, 1966&14/1/68Ett. (0, catea
the 12th February, 1969; and DbPe& 2o R 406 M,No, 48B% 49014
19/84-Estt.(C) gated the 26th October, 1984, _/".

From the above it ig aquite clear that the
applicant has acquired a legel right for sppointment on
priority basis, |

8. That the gpplicant begs to stste that initially
cause of action arse in the month of 1990 when the
service of the applicent was temminated following verbal -

order, and thereafter agaijst csuse 0f action arose

in meoooococo
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in the month of July/94 when Sri ajit Barsh Mitrs Was
sprointed on regular basis in Group ‘D' post in the

0ffice of the Civil Gonstruction Wing, Dibrugarhy Division,

9. fiha}: }:»h’e applicant bege to state that the respondents
are vexy sympathetic towards the qulicant and they have
teken all necessary action for his sppointment bat the
office of the Chief Imgineer, still sileent regarding his
sppointment in Gmup ‘D' post. Therefore the Hon'ble
Tribunal be pleased to direct the Chief Igineer to

~oonsider the case of the applicant on priority basis for

appointment in any Exisi:ing 'Gmup - D 'v-acancy. Be it
stated that there are nnmbé;'idf -Grouﬁ;'-"- ' D vacancy still I
available'unde;r the S E, éi_.v'il Constmction Wing, 211 India
Radio, There is no diff:}.mlty for the Res;;ohdaqts o
acoomodate the appiicmt in any Gow 'D' vacancgy in the
North Eastem 'Region. ~The applicant is also willing to

serve anywhere in India.

10. mat.the spplicant beg to state that the Hon'ble
Principal Bench, New Delhi, in a similar‘casé of xmExiExkEak
regalarisation in Vasudev And gthers -vs~ Union of Inaia

& others, Os A No, 894, 2322 and 1775 of 1990, which was
decided on 8, 2,1991 was pleased t© hold as follows in
paragraph 12 and 13 and 14 of the judgement reported

in 1991 (17) AaTC, 679 b;-.

nlz."..'
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*12, The supreme Oourt has directed the Govemment
to prepare schemes for regalerising casual workers in the
Railways, the Posts and Telegrephs Department, the Inoome
Tax Department, the Delhi b&unicipal Corporation , Nehm'
Yuvak Kendras, C.PeWeIs» and PoWe Do Daily-wage Employees
in Kamataka (vide Inder Pal Yaday vs. Union of India.
felating to the Railway s; Dailj-Rated Casual Labour
Employed wnder P & T, vs. Union of India ;:elating to
P & T, Department; U,P, Incbme Tax Department v, Union
of India ; Delhi Municipal orporation Karamchari BEta
Uniocn ve P.le Sinch, Chirendra Chamoli vs State of WP,
relating te Nehru Yuvak Kendras; surinder Singh v,
Engineer-in-chief, C,PeWeDe.e, and Iharward District P, W, D,
Literate Daily_'Wage Employees vs. Sfate of Kamataka.
Referring to the leading decisions on the sabject, the
Sapreme Court made the following pertinent observations

in the Kamatzka case, menticned above,:

"We have teferred 0 several precedents all
rendered within the aarrent decade - to emphasise upon
the feature tﬁét equal pay "ﬁor eqmal wrk and providin

_ seaarity of service by regulsrising casual employment
within a reasonable period, have been unanimusly
accepted by this Court as a cmnstitutionsl goal to
our policg. Article 141 of the Constitution provides
how the directions of this Court are to be treated

and We€ cececcveane
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and we & not think ﬂ:ei'e is any need to remind the
instrumentalities of the State - be it of the Centre
or_‘the state, or the public SECTOr - that the
‘Constitution mgkers wanted them to be bound by what
this OQurt said by way of iptexpreting law®,

13, 1In the light of the afbresaid legal position,
the framing of a suitable scheme for reglarising the
Casual Artistes of Dvordarshan is a constitutional

imperative and long overdie,

14, Inour con‘sidered view, the respondents should
frame a scheme for dbsorption of Casaal Artistes who have
worked for a period of one year and more, keepihg in view

the fllowing aspects ¢

- (ii Casual Artistes who have been engaged for an
aggregate per;i.od o'f 120 days, may be treated
as leligibl’e for remlarisation, The broken
periods in between engagement and disengagement

are to be ignored for this purpsse.

(ii) &k The respondelits shall prepare a panel of

’ " Casmel Artistes who had been engaged on
matract bésis, depénding on the length of
service,” The nares of those who have not been
reqularised so far, specially £rom 1980

onwards, though they may not be in serxvice now,

aﬂe to beoooc



- (1i4)

('iv{

(v)

are to be included in the panel. Persons

bome ongr the panel, are to be oconsidered for

regalarisation in the agvailable = vacancies.

For the purpose of reqularisation the upper
age-limit has to be relaxed to the extent of
service rendered by the Cgsual Artistes, 120
days® service in thfa aggregatte shall be treated
a‘s_ﬁﬂle service rendered in one year for this

pUrpo se.

’

Till sll the Casaal astistes who have been
engaged by the respondents have been requlariseq,
the responéehts may not resort to fresh
recmitme’nt of such Artistes thz:ough Employment

Exduan ge or otherwise,

Till the Casual ‘Artistes are reqularised, the
w}v_ages to be paid to then should be in gcwrdance
with the scale of pay of the post held by a
regular employee in an identical post. The
amunt of actual pepgment would be restricted to
the actaal number of days worked during a month®,

The case of the spplicent gain support from the sbove

decision of the Hon'ble Principal Bench, New Delhi,

similar view zlso expressed by the Hon! ble'Princi;pal Bench

in 9000 0oy



in Raj Kamal & others Vs~ Union of India & Ors,,vhich
also support the case of the applicant, therefore, g
application deserves to be alloved.

11, That this gpplicetion is made bona fide and

for the cause of Justice,

7.  Reliefs prayed for :
 Under the facts and circamstances, the applicant
prays for the following reliefs -

(1) ~ That me'éspondmts k be directed to @mint
i;he applicant in any regular Group *p* vacancy
under the respondent.No,1, 2 and 3.."p’referebly
in the North-eastem reg}ion. on priority basis,

' oonsidering the past.sérvice of the gpplicant,

(2 That a‘ﬁy other order/orders, deem £it and pmper

under the fact and circumstanes of the case,

The akove reliefs are prayed on the following

amongst other -

~GROUNDS=

1. For that the'appiicant rend_ered 2 Years mntinuous

service ds casual worker, without any artificial brezks,

2“........
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3,  For that the spplicent is eligible and entitled
to be gppointed on regular basis, in tems of Central

Govemment Mlicy laid down for regularisation on

 continuous service of 240 days, after two subseqent years.

3. For that shri aAjith Baran Mitra was appointed in

July,94 and rémlarised in the post of Gmow 'D' Peon in

* supersession of the claim of appliceant during pendency

of his representation,

4, . TPor that the gpplicant acquired a legal and
valusble right after serving more than two years without

any bresk for appointment on regalar basis.

¢

5; Por that there are available gmup 'D' vacsicy under

the respondentsNo.l, 2 and 3 in the North-Eastem Region.

6o For that the appliceant has no source of eaming
for maintaining himself and higs other family menbers, as

he belonged to a very poor family.
7.  For that th_e case of the gpplicant ought tw have

been mnsidered on priority basis for appointment in any

Group ’ D' VécanCYo

8..........



Daring the pendency of this application the
applicant prays for the following interim reliefs :

(1) That the respondé:ts be directed to omnsider |
" the case of the goplicant for appointment in
any gmup D' vacancy on casual basis till

disposal of this application,

The above interim relief is prayed on the gmunds

mentioned_in para 7 of this application,

Se

10

1.

That the applicants declares that there is no
remedy under any mle and the Hon'ble Tribunal is
the only remedy. o

That the app:licants further declares that they have

not £iled any other gpplication on this subject

matter before any other Tribunal/Court,

Details of I, PsOs =

Fo stal Order No. - R 05 ®8s50]3
Date - . - 14, 6.9¢

Issuedby - - G.PO, Quawesats
Payable' at - - 3.0 o, @uuomro .

12‘0009.
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12, . Details of Index

Indsx cantaining the detail's of documents are

anclosede

13, © List of enclesures 't

As par IndeXe

— i G - - a—

VERIFICATION

1, Shri Shyamal fallick, son of late Satish fellick,

rasident of Borbari Railway Colony, Railway Quarter No. 45A, Dibrugarh

do hereby declars and verify that the statements mide in para 1 to 13

-afe true to my knouleC_ 2, and I have not suppraésed any material

facts, . '

Pla9e l \c‘kw._‘/(,\‘j\’
Data ¢ 2K 895,

Shegarmol Wallioe

| Signature
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Appendix 1
Rule” 3 (2)

. ,v- fmn‘\ Scheduled Caste Developmeni Board

" ",y DIBRUGARH ; ASSAM
3 o Date \W— 6~ ¥7

S ;, Caste Cerlificate |

P RO L /

j% 6 CT/?IS is to certify that bhrz/Sh;r{n/Marl %x\:\/«"ﬂm\) Ma,\ e
g _ Y | son | wite'| daeghter ofsgka()hxh M&mu
iyy in the sub-division '\)}(LMM of the
2 state ‘@c%n belongs to the Nowi L lrdaa Co%mumty which is
recognised as a .Scheduled Caste under the -constitution ( Scheduled Caste ) order.
1950 the constitution as amended from time to time.

2 Shri/ Shrimati | Kumari 5”?\\1/«75\«)\ Mok ol
and his | he?ﬁmn%ﬂy reside (s) in szIage [town _Yoeqbacl Rsliom Ccs)(w«r
P. 0. v s N N/\ of b veaods Districtl

Sub- Dnmon of the—st@\ \\

=R

X R
G

Lo

- C‘%_’i 7 77
Couptgssigncddagistrate

For Deputy Commissione?

DlBBUGABB-

tirman

gy g t applicabl
O / J ch are no pplicable,

D 1T — cuc o \ -urdinarily resides” DO RMAN. Diyicnna
" used here will have the! 'same meaning as in section sishphvisidnattSiRediiled-Caste - -4
20 of the Representation of the people act. 1950 ’ Development Bogrd

. |

“dvocals.
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DEFAILS OF MUSTER ROLL WAGES OF MR, SHYAMAL MALLICK
FOR THE YEAR OF 1989 aND 1990,

P

M.R, No, Month Days Rate  Amount
& Date

105/21,12,88 January'89 31 days 17/- 527/~
118/30,01.89 February'89 28 days 17/~ 476/~
130/02.03.89 March'89 27 days 17/- 459/~
145/31,03.89 April'so 26 days 17/~ 442/~
008/01,05.,89 May'89 31 days 17/- 527/-
15/30.05.89 June'89 24 days ,17/; 407/~
024/12,06,89  July'89 31 days  17/- 527/-
042/20,07.89 Augustdsd 31 days’ 17/- 527/~
054/23,08.,89  September*'89 30 days 1 17/~ 510/~
69/19.09.89  October'89 30 days  17/- 510/-
89/20,10.89  November'89 28 days 17/- 476/-
110/27.11,89 Pecenber'89 31 days 17/~ 527/=

348 days
124/02,12,89 January'90 20 days | 17/~ 340/~
128/23,01.80 February*90 28 days 17/~ 476/«
138/13,02,90 March'90 31 days 17/- 527/-
154/23,03,90 April®'s0 24 days 17/- 408/~
012/25.04,90 May'90 29 days 17/- 493/~
023/25,05,90 June'90 29 days 17/~ 493 /-
030/03.07.90  July'90 29 days 17/~ 493 /-
036/31,07.90  August'90 31 days 17/- 527/-
Hand Receipt September®90 29 days 17/- 493/~
Hand Receipt October'90 31 days 17/~ 527/-
Hand Receipt Novemberhéo 29 days 17/- 493/~
310 days
.\(v[my/)‘é;) Jﬁfrm 5/97'&?503%{' Cﬂ){( cz((”’g\,
W)

Assistant Engineer(civil)
CCWs AIRs DIBRUGARH

Avanene Enginee! {Civll)
€C.W. Al Dibrugash

rerietan

s N

AGvocaty,

—

l G

e

g

o
R



-,

To,.
‘ ;

The lnponmsng Bngimu(etvﬂ)
, . Civil Construction Wing,
' Doordarstan Premises, -
L . RsGeBaruah Rosd, .
P.Ot= S00 Rosd, - - -
Guwahaty 324

. N ' " - Y ., A. . '
- ~ - fubject:. Reguest for psrmanent absorption in
. any group ‘D' category staff {n this
departme; .

nt, .

cr e -

i .k‘ .
' With due respect and humble submission, I boq
to lay few lines for fevour of your kind -mlthotic consi-
deration pmu. S
b " . N 1

- mgm.xuuxmseonnzymczmay
apd I Mave lost ny father after appesring of class-X, After

. : the death of my father I fell in great distress with my widow
P - mether and minor sister, mrmm:mldmt prosecute
L e ny higher studiss also.

That 8ir, X joined the Civil Construction Wing,
All Indis Radio, Dibrugarh in the office of the Agsistint Engie
neer(civil) on casusl basis from ist December,1988 and still
working, -7 '
' " That sir, Since then I have been serving in the '
#aid post to the entire satisfection of all my superior,

-In the circumstances wentioned heresbove, I
request you to de l,o/kind as to issuve 8n order so that @ may
" be appointed in the permanent post of any group'D' eategory
© . staff in this department.\Copy of schedule cast certificate
' ' ond’'details of Muster Roll labour wages is also enclosed here
o " with for your kind consideration ,lease,

Dated Dibrugarh

the 20th Sept'o0 '
Yours faithfully,
svrmx Madddek,
¢ VAR Y]
N Attegied:

ocato -



7 N .’} ’ : .
- 7L _/uf.The Superintending Engineer(Civil)
L ¥ 4Civil Construction Wing,
AW i - A £ ZopNarengin Tinall, - : {
P i - By"Lane Noo 1 4%
L /- °. phQde Batuni 'midan

iy, Gueahatd= 21,
sENNSr

Ty (AL A
§ " 4% .. . (Through proper channel)
! v Subjecti~ Request for permanen§ absorption in any
; R group °‘D* category staff in thig
SR department.
atr, .
- . With due respect and humble submission, I beg to

‘lay ‘few lines for favour kimd of your kind sympathetic
considegation please.

. - That 84ir, I am belongs to & very poor family and
“ X heve lost my father after appearing in class-X. Aftor the
‘death of my fether I fell in great distress with vy widow mother
~ and minor sister. For the reason X couldnot prosecute my higher
studies also. '

"

~ L That 8ir, I joined the Civil Construction Wing,
All’ India Radio, Dibrugarh in the office of the Assistant
Engineer(Civil) on casual basis from 1st December, 1988 and

_! . 8t11) working.

‘3‘5’; That Sir, since then I hove ‘been serving in the said
post to the entire satisfection of all my superior,

Pt
e

v - 2% i1 In the circumstances mentioned hereabove, I request
you to be 80 kind as to issue an order so that I mry be sppointed
. . in the permanent post of any group 'U* catefory staff in this
' department, Copy of schodule caste certificate 2nd details of
Mister R0ll labour wages is also enclosed herewith for your
"kind considetation please.

R
.
¥

‘Baclose :
.75 1) petails of Mister Roll wages.
! - 2) Casts Certificate. i
; B v 3) HeS5eLoCo Poss certificate,
i v e’ 4) PeRJCertificate.
e ... 8) Character certificate.

J "Dated Dibrugarh Yours faithfully,

- " the -9 seprtel .
k. ' ; Sb\"‘/afum‘ “.‘,\l' .‘{<
~ 7 . ’ ) 39 £ ) ‘
NGO . /N'(/ AEé 0'/’/ ,." 3 /L) / . ( shyamal ™allick )

"e ) . B .

fO‘Y(/JO‘Yde‘CL {o £ ey s 3 :

e K‘.I‘)’\fl.
g f 1
C”"’S"O{'O'Y&J'(.W,» f?)»-r*//,{ux .

b mission plosss .
: . '. . , : . %h)“ﬂ“ ”
| | \ pesistant Engiied? (S )
) A S ) U at‘h

' C.C.\.’\’ R .’\.L\L ’ 1ibs tt S;ed..

e A bty

AN

AGvocate:

ek en mim e,

ey V.

e e e
PRRSRat  Sper Y

[ SN S—



F51 Ccopy to the Assistant Engine

; ’ -
ae Wik [z
,_,r»-"""“"/

v
PHOUE: 253D

© GRAM:AIRCIVIL
GOVERNMENT OF INDIA f)ﬂ-"i
A OFFICE OF THE EXRCUTTVE ENGTHRER(CTYTL) . e

CTVIL CONSTRUCTICU WlHGEALL INDIA RADIO ;
ITANAGAR: 721 111 {

NO. ITA(C)/1(9)/91-8/ ©55¢-((/ ~  Dated:= 24.03.92.

To,

he Superintending Engineer(civil) ~ \

S uCivil Construction Wing,
*2.’A11 India Radio,

Zoo Narangi Tinali, -
By Lane No.1s _
" P.O:- Bamunimaidan,
Guwahati: 781 021.

Request for permanent absorption in Group'D’

Subject:-
post.

Sir,

Enclosed please find one representation sub- .

mitted by Shri Shyamél Mallick, Casual worker, CCW, AIR, Dib-

rugarh, for kind and sympathetic‘consideration .

Yours faithfully,
i

AN/ ERS T S A
(M.S. MUKHERJEE
EXECUTIVE ENGINEER (CIVIL)
cCW: AIR: ITANAGAR

Enclo:- As Above.

er(civil), Civil construction Wing,

A1l India Radio, Dibrugarh, for information with reference to
his endorsement No. AIR/AE/DIB/91—92/9-E/ dt. 18.9.91.

Executive Eneineer (civil)




. — g

-

To -

The Superintending Engineer (Civil) o
Civil Construction Wing , g
All India Radio , . \
Suwahati:21, . a :

Yt

f
( THROUGH PROPER CHANNEL)

Subi~ Prayer for permanent absorption tx as a
peon in Group ‘B' catogory staff,

Refi- My letter no,dated 16,09,91 and forwarded
- by AE(C),Pibrugarh vide letter no. AIR/AB-
' DIB/91-92/%.E/ , 18,9, %e1

sir ’ :
: "With due respect and humble submission, I beg to
lay few lines for your kind sympathetic consideration please.
That Sir e I am belongs to a very poor family and
more over I have &lready lost my faith and after that with
a great financial difficulty I passed H,S,LC examination
in the year 1991 and at the same timc with a great difficulty
"I am pooling my family with my dependent widow mother and
minor sister, * :

" That sir , I was joined ag a casual worker in
C.C.W, All India Radio, Dibrugarh sub-division from 1st
December 1988 and I worked 317 days in the year of 1989 and

days in the year/of 1998 4nd I surved the entire period

th full satisfactory of Superior efficer and staff,

: ' That Sir , I \learnt from the reliable source
that under Bibrugarh Bivision one post-of peon laying vacant
and for the said post I may kindly be appoints , so that

- my family can be saved and oblidge,

Enclo:-1)Details of Muster Roll wages, -
 2)Caste Certificate,

3)H,5.L.C, Pass certificate,
4)P.R.Certificate,

5)Character Certificate,

‘

Yours faithfully,

Dated:30,6, 792, %«Q awq( '

( shyamal Mallick )

-
~
e e
B rrte o f
o

[y

e
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L GOVERNMENT OF INDIA -
s OFFICE OF THE EXECUTIVE ENGINEER (CIVIL) 2}\
CIVIL CONSTRUCTION WING:::: ALL INDIA RADIO , -
DIBRUGARH DIVISION 4%5
DIBRUGARH

Dateds- 12,10, '92,

To
The Superintending Engineer(Ccivil),
Civil Construction Wing ’
All India Radio ,
Boo nargngi Tiniali,
By lanme no.1
P.O,Bamunimaidan,
Guwahati :781-021, t

Sub:- Request for permanent absorption in Group
‘D! post, ( l"\"'-’-("nv{ NG (“J .

Sir ’

o Enclosed please find herewith an application ,

received from shri'shgnmal Mallick, Casual worker, CCW,AIR,
Dibrugarh which is self explainatory. This is for your kind
and sympsthetic consideration.

Yours faithfully ,

Enclo:~ As above, / O

' !\, !\‘\f "r_‘ ‘l)l\’

Assistant SurGgigr of Works (Civil)

For The Executive Engineer (Civil).

Civil Construction Wing , A.I.R ’
DIBRUGARH,

Copy to :-

1) The EE(C),CCW,ATR,Itanagar for information please,
The- same application wa® already frowarded to the
f division office vide AE(C),CCW,AIR,Dibrugarh ,
' AIR/AE-DIB/92-93/9-E/330, Dt,30.6,'92, for further
submission to S$E(C),Ghy,

7

/
ASSISTANT ENEYNRERSURVEYOR OF WORKS.
FOR E.E,(C), CCw,Al1R, Dibrugarh,

LA R 2 2 22 2 -

Y

? \-(\Slsc :*
FIREL b

-

%0 -

Aﬂvggﬁ



PO

. ;;' ‘. N ' !
b t e ‘ GOVERNMENT OF INDIA N '
b - Ao

<R - «¢ICE OP THE EXECUTIVE ENGINEER(CIVIL)
W 77 R . ':CIVIL CONSTRUCTION WING'ALL INDIA RADIO
1' ’ o . DIBRUGARH . .
! v

Rotad & 25- 3’(73

‘ Yo /[’S‘)/‘?wa/?.i&*i‘? S

¥ . ' m ,
The Superintending Engineer(Civilj,

Civil Construction wWing,
All India Radio, ..

L e e——
>
¥

_ Guwahatd{, -
? Subi- . Request for pasrmenent absorption as a Peon
' in Group ‘D' contingency staff in favour of
! Shri, Shysbal Mallik,
I
! Refi- AJE.{c),Dib's letter No, ALir/AE-DIB/91-92/9.E/330
dt, 30,9.93, t
4 . :
!'.{ RO Sir. L

With reference to the above I would like to
| . draw your kind attention that Shri, Shyamal Mallik was
" joined as a casual worker in CeCoWey All India Radio ,
: Dibrugarh Sub- Division from 1 st, December'1988 and
9 worked for 348 days upto 31 st, December 1989 and in
‘ the year 1990 he worked 310 days as per Official Record
I’ . % maintained for Casual workers, . )
|

' Shri, Mallik belongs to very poor family,

With great difficulty, he runs the family. He continued
his his education and succeeded in the H,8,L.C. examination
in the year 1991 struggling with the circumstances,

During his working period he served with full
- satisfaction of all the staff of Dibrugarh Sub-Division,
, He got very good knowledge of plumbing work and during
» . emargency, in sll maintsnance work in A.I.R, Staff Quarters
and Studio he used to engaged for the said type of work,

; ' Sometime he slso engaged for some clarical work
o =  during the time of urgency and he performed the duties
: ' : which was entrusted to him with full satisfaction,

) , -
L. 10 ~ Considering the sbove points, his case may
f . - kindly be consider and save his family,
' ‘

| . Yours faithfully,

<di~
Assistant Su yor of Works
Foxr Executive Engineer (Civil)
Civil Construction Wing,
All India RadiosDibrugarh

Copy forwarded to
1, The Executive Engineer(Civil), Civil Construction

Wing, All Indis Rsdio, Itsnagar for information
and necessary action please,
2) A-€.(9) conar, Dl '
ssistant Surveyor of Works,
Canm e e

A “w - N rye o -

N N .

".G-V o cuﬁ O '

Teem e e i e e
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N MY (’W'J - AGTVERRMENT Of INTIA
' FRISIE MINISITR'S OFiCH
hated. '.'-.;.\\.'.\]‘\*\ NIW D Lu-1J0011
MUMORANDUM
Communication dated. . .......... is forwarded
¢ e
herewith s the Nlinistry of, .., . \ e c\ . 35 Ve

...........................................

fer nppropriale action.
The communication has not_been acknowledped.

(RO %b/
Y ,ﬂ )71,\10;8&"'071%37“!

*M.O. 13,

T NS gh' & I N C

)

e

Government of India '

Directorate Ceneral:All India Radio
LEX X &3

No.4/75/93-8v1/9 L~

New Lelhi, dated/f.s.cq

Subject : Request for permanent absorbtion in any Group '

X2 X X )

cat.egory staff at ocw, AIR, Dibrugarh,

A copy of reprosentation of Shry Shyam1] M1 1ick

;;q;;é“:ur;";:, Q¥, AIR, Dibrugarh addregsed to PM's off 1cn
g his appointmwent in the permanent post of a GT'OU;) e

- at 3 5
SLiff is7sent herewith, 1t is requested that necessary

coomanmte in this regqa :
Uirnr:toraée A thGegaii’i:l:Z- pledge be furnished to this

-

Encl. Aa above
. \.t \ / "’Sk Sy
X (G.C. Das
Dy. Director of lmny,
\ for Director Genery

©CAssistamt Enginser (Givi
Civil Constrrction (Winq] )
ALl India Radio, '

Pilvugarh

(WL)
1



REGISTERED POST

¥VL,L J

Z&vvﬁﬁf ’
GUVERNMENT CF INDIA :

OFFICE OF THE ASSISTANT ENGINEER(CIVIL)
CIVIL CONSTRUCTION WIWGJALL INDIA RADIO
DIBRUGARH{ 706 VRN

No, MIRAAE/DID/94-95/9-8/ @D /7  Datedr- 8.6,

Yo, . - |
\v//;h. Direater Ueneral
ALl India Radio, .
Akashvani Bhawan, .
Parliament street,
N D
8ubit = Request for permanent absorbtion in any Group'D!
category staff at CCW, AIR, Dibrugarh.
‘Refie Your offide jetter No, 4/75/93-8*11/2.02, dt. 11,05.94,
311‘.

In reply to the aforesaid letter, it is to be inti-
mated thet as per records available in this office, Sri Shyamal
mallick was engaged on muster roll as un-skillod labourer on
casual basis with effect from 1st December, 1964, He had been
engaged 348-days in the year of 19089 snd 310-dnys in the year
of 1990(Details as enalosed for ready refarence.)

As records available, Sri Shyamal mallick sesms to
be a good and effiaient worker doss the jobs entruasted to him
sincerely, since I feve joined in this office on 23rd April'9q
(F/N). Ho i5 o needg zorlon and he 18 the only earning member
of hit family, His cehe may kindly h# cuann|darrd sympathetically

/

pleass;

Enclos- As Above.

&)t QC; —_

\‘ . Your?;;aithfully;
: X

. ' o ( RAJ PAL SIM éx*ﬁLPﬁ

Agssi{stant Engineer(civil
CCWs A IRy DIBRUGARH

Aitese9

pavecet?

"k" ‘
N

’




SpeED Posy
_SPpBED ToSy

GOVERNMENT OF INDIA
OFFICE OF THE ASSISTANT ENGINEER(CIVIL) Q.
CIVIL CONSTRUCTION WINGSALL INDIA RADIO o
DIBRUGARH: 786 003 2

NOs AB(C)/DIB/E~9/94/ (%~ 69 / Dateds - 15,07.94

To,

The Director General,
Shri G.C.Das, by name)
~ Dy, Director of Admn(WL)
XXX x  All India Radio, N
Akashvani Bhawan, N\
Parliament Street,
New Delhis 119 ool,

e Cemmtaraa

Subs - Request for permanent absorbtion in any group ‘D!
. Category staff at CCW, AIR, Dibrugarh,

Ref: - Your office letter No, (1) 4/75/93-SV1/282, dt,11,5,94
(2) 4/75/93-5V1i/s11, 4t.27.6,94

As per above reffered letter No.1, information had
been furnished to your office vide our office letter No, AIR/
AE-DIB/'94--95/9-E/33, dt. 08.06.94, but as pPer your above refe-
rred letter No,.2 You have been asked to take up the matter with
the Ghief Engineer(civil), CCH, AIR, New Delhi, Hence it 18 re-
quested to despatch all the related documents in respect of sri
Shyamal Mallick, Casual worker, CCW, AIR, Dibrugarh to Chief
Engineer(civil), CCW, AIR, New Delhi, for early action,

Yours.faithful 1/y,

i) lor

-
Assistant Engineer(cibil ) :
CCWs AIR: DIBRUGARH a%i7?i

Copy to ¢~

(1) The Chief Engineer(civil), ccw, AIR, New Delni,
for information with a XWrox cepy of above referred
letter /and related documents in respect of sri
Mallick, Casua}l worker, CCW, AIR, Dibrugarh, The
matter may kindly be leok, so that some favourable
decission may be given against him,

-
Assistant Engineer(civil)

Aitesed.

AGvocate.

I



